
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

MONDAY, THE TWENTY EIGHTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 1 8186 0F 2023

[ 34181

...PETITIONERS

Between:
'1. Syed^Abdul Aleem,..S/g. 

-SygQ Abdul Hameed, aged about 18 vears,Occ Student R/o H No.l2-2-+oo, rrat no. JOg,FiemiJFrJG &;.i#;i:Behind L.t C. Buitding Gudimatkapur, Mehdipatnim niOeraOio SorjdZ8 
" - ''

2. Munirnanda lVlanogna Goud, D/o. Munimanda Vishnuvardhan Goud. AoedAbout .18 years, Occ. Student Rlo. 1_7_14911/b. Vivekananda Nadar.
Uoyapa[y cate. tvlahabubnagar, Telangana 509001.

3. R charan Tej Yadav. s/o. R. Krishnaiah, aged about 1g vears occ. student.K/ o. J45, RachataAddakal (Mandalam) RachalaMahabJbnagar, Telananga
50921 9.

4. Umaima Lateef, D/o. Md. Gafoor Ahmed Siddioi Aoed about 17 vears
O_c_c. Student Rep By father Mr Md. Gafoor nhmed SidOiqi nlo. if .flo'Zo_e_
55/, Syed Ati Chabutra. Charminar, Hyderabad 500065.

AND

1 The,Stale of Telangana Rep by its principal Secretary, Department of
Health, Medical and Famrly Welfare, Secr6tariat, UyAeriUaO, Telangana.

Kaloyi Narayana Rao Uruversity of Health Sciences, Rep. by its Registrar,
Nrzampura. Warangal. Telangana - 506007.

The Director National Cadet Corps (N.C.C.), Rep by its Director General,
Head Office at New Delhi

National Cadet Corps Directorate (Telanqana and A.p). Reo bv i{s Deoutv
Ilrrector General Generat Choudhary Road, Opp. fivciii fnbatie,
Secunderabad - 500003, Telangana.

...RESPONDENTS

Petrtion under A.ticre 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ, order, or Direction, more particularly one in the nature of
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Writ of Mandamus declaring that the action of Respondent No. 1 in notifying the

G.O.Ms.No.75 (Rules Medical Education-Admissions into Telangana Medical and

Dental Colleges Admission Orders) date 04.07.2O23 issued by HEALTH,

MEDICAL AND FAMILY WELFARE (C1) DEPARTMENT AND PROSPECTUS

AND REGULATIONS FOR ADMISSINO INTO THE MBBS AND BDS COURSES

UNDER COMPETENT AUTHORITY COURSES FOR THE ACADEMIC YEARS

2023-2024 DATED 06.07.2023, more so specifically the HORIZONTAL

RESERVATIONS FOR SPECIAL CATEGORIES and the criteria for N.C.C

candidates as illegal, arbitrary, void, contrary to the criteria for N.C.C candidates

as illegal, arbitrary, void contrary to the N.C.C candidates and suspend the same

as void ab-initio and direct Respondent No.2 universrty to continue with the

horizontal reservation of 1 o/o lo N.C.C candidates qualified in NEET as provided

before issuance of G.O.lr4s. No.75 (Rules Medical Educations-Admissions into

Telangana Medical and Dental Colleges Admission Orders) dated 04.07.2023 and

as per PROSPECTUS AND REGULATIONS FOR ADMISSION INTO THE MBBS

AND BDS COURSES UNDER COMPETENT AUTHORITY COURSES FOR THE

ACADEMIC Y EAR .2-022-202,

(Prayer is amended as per Court order Dated 28.07.2023, Vide l.A.No.2 of

2023 in W.P. No.18186 ot 20231

lA NO: 1 OF 2023

Petition under Section 15'1 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend G.O.Ms. No.75(Rules triledical Education-Admissions into Telangana

Medical and Dental Colleges Admission Orders) dated 04.07.2023 issued by

HEALTH, MEDICAI. AND FAMILY WELFARE (C1) DEPARMTNE-f,,admission of

N.C.C candidates and to keep the vacancy o'f 1 o/o of seats UNER COMPETENT

AUTHORITY COURSES as per 222-2023 Prospectus and Regulations.

Counsel for the Petitioner: SRI R.S. SRAVAN KUMAR, REPRESENTING FOR
SRI P.RAMESH BABU

Counsel for the Respondent No.'l: GP FOR MEDICAL AND HEALTH FAMILY
WELFARE



Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO, SG FOR KALOJI
NARAYANA RAO UNIVERSITY OF HEALHT SCIENGES

Counsel for the Respondent No.3 and 4: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL OF INIDA

The Court made the following: ORDER



THE HON,BLE THE CHIEF JUSTICE AI.OK ARADHE /

AND

TIIE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No. 18186 of2023

ORDER: Per Ll.e Hoi'ble tl12 ChieJ Justice Alok Aradhe)

Mr. R.S.Sravan Kumar, learned counsel repre:;enting

Mr P.Ramesh Babu, learned counsel for the petition3rs

2. Learned counsel for the petitioners submits tl-rat the

issue involrred in the Writ Petition has been rendered

academic on account of efflux of time'

3. In vie.,v of aforesaid submission, the Writ Petition ts

dismissed as infructuous.

MisceLlaneous applications, if any pending, shall

stand closed. There shall be no order as to costs

To,
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^33[i^ffiES?AiH//'RUE coPY/' 
tecr-Jtiorrrcen

One CC to Sri P.Ramesh Babu Advocate [OPUC]
o;; CC io Sil OaOi praveen ku.ii,-Oeprty Solicitor General of lndialOPUCl

on; cc io Sii A. piaunakar Rao' SC foi Kiloji Narayana Rao University

Sciences[OPUC]
i*. Cdito The'GP for Medical and Health Family Welfare. High Court for
the State of Telangana, at Hyderabad[OPUC]
Two CD Copies
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HIGH COURT

DATED:.2811012024

ORDER

WP.No.18186 of 2023
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DISMISSING THE WRIT PETITION AS
INFRUCTUOUS

WITHOUT COSTS.
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